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Signature valid

Regional Office Jaipur

2024-2025/Jaipur/13557  Dated08/01/2025 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/1820-1821File No     :  

Order No :

Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263

08/01/2025

Registered

131393Unit  Id   :

M/s LOHAGARH RESORTS (P) LTD

KHASRA NO. 187/1,188,189,191,194,195,196,204,176/673,190/652,190 
KACHERA WALA KUKAS , KACHRAWALAKUKAS Tehsil:Amber
 District:JAIPUR

Refusal of  Consent to Establish  application under provisions of  Air (Prevention & Control 
of Pollution) Act. 1981 and Water (Prevention & Control of Pollution) Act. 1974.

Sub:

Your application No. 362932 dated 28/01/2024 for  Consent to EstablishRef:

    Apropos above, it is to inform you that application for  Consent to Establish for LOHAGARH  
R E S O R T S  s i t u a t e d  a t  K H A S R A  N O 
187 / 1,1 88,189 ,19 1, 194,195,1 96, 20 4,1 76 /6 73,19 0/6 52,  KA CH R AW AL A  K U KA S 
Tehsil:Amber District:JAIPUR under reference is hereby  refused under the provisions of 
Section 21(4) of Air (Prevention & Control of Pollution) Act,1981 and Section 25/26 of Water 
(Prevention & Control of Pollution) Act,1974 for the reasons that:

Sir,

Whereas referred application dated 28.01.2024 was submitted online for seeking 
consent to establish.

 1 

And whereas, a show cause notice was issued to the unit on date 04.03.2024 for the 
reasons mentioned therein, after examining the aforesaid consent application.

 2 

Page 1 of 3

Digitally signed by Vijay Sharma
Date: 2025.01.08 16:26:17 IST
Reason: SelfAttested
Location:

Signature valid
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Signature valid

Regional Office Jaipur

2024-2025/Jaipur/13557  Dated08/01/2025 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/1820-1821File No     :  

Order No :

Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263

08/01/2025

Registered

131393Unit  Id   :

And whereas, unit has failed to submit any satisfactory reply of show cause notice 
dated 04.03.2024 within stipulated time. And following deficiencies are still 
observed: 
i. Distance certificate issued from competent authority for project from Nahargarh 
wild life sanctuary and it's Eco Sensitive Zone has not been submitted. 
ii. Unit was inspected on 24/04/2017 and it was found operational with 25 
rooms(50 beds), whereas unit has submitted consent application mentioning date 
of commissioning as 15/12/2023, therefore requires clarification along with actual 
date of commissioning with documentary evidence. 
iii. Unit has submitted feasibility report stating that total water consumption is 22 
KLD & domestic waste water generation is 8 KLD, whereas unit has submitted 
proposal of STP of capacity 100 KLD for treatment of domestic waste water 
generated, which requires clarification. Also, details of pollution control measures 
adopted with sources of Air Pollution has not been submitted

 3 

And whereas, an incomplete application cannot be kept pending for indefinite time 
by the State Board.

 4 

Therefore, in view of the above observations, aforesaid application of the unit is 
hereby refused by the State Board.

 5 

It is further to inform you that after refusal of  Consent to Establish, you can not legally Establish 
the plant.

It may be noted that the industry’s fresh application for grant of  Consent to Establish, submitted 
soon after the refusal, shall not be treated as complete application unless it is supported with 
evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent  
application, and thus may again be refused without any further notice.

Yours sincerely,

Regional Officer

Copy To:-

Master File.1

Page 2 of 3

Digitally signed by Vijay Sharma
Date: 2025.01.08 16:26:17 IST
Reason: SelfAttested
Location:

Signature valid
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Signature valid

Regional Office Jaipur

2024-2025/Jaipur/13557  Dated08/01/2025 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/1820-1821File No     :  

Order No :

Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263

08/01/2025

Registered

131393Unit  Id   :

Regional Officer

Page 3 of 3

Digitally signed by Vijay Sharma
Date: 2025.01.08 16:26:17 IST
Reason: SelfAttested
Location:

Signature valid

251

14



Signature valid

Regional Office Jaipur

2024-2025/Jaipur/13063  Dated28/05/2024 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/467-468File No     :  

Order No :

Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263

28/05/2024

Registered

131393Unit  Id   :

M/s LOHAGARH RESORTS (P) LTD

KHASRA NO. 187/1,188,189,191,194,195,196,204,176/673,190/652,190 
KACHERA WALA KUKAS , KACHRAWALAKUKAS Tehsil:Amber
 District:JAIPUR

Refusal of  Consent to Operate  application under provisions of  Air (Prevention & Control 
of Pollution) Act. 1981 and Water (Prevention & Control of Pollution) Act. 1974.

Sub:

Your application No. 359749 dated 24/12/2023 for  Consent to OperateRef:

    Apropos above, it is to inform you that application for  Consent to Operate for LOHAGARH  
R E S O R T S  s i t u a t e d  a t  K H A S R A  N O . 
1 8 7 / 1 , 1 8 8 , 1 8 9 , 1 9 1 , 1 9 4 , 1 9 5 , 1 9 6 , 2 0 4 , 1 7 6 / 6 7 3 , 1 9 0 / 6 5 2 , 1 9 0  K A C H E R A  W A L A 
KUKASKACHRAWALA KUKAS Tehsil:Amber
 District:JAIPUR under reference is hereby  refused under the provisions of Section 21(4) of Air 
(Prevention & Control of Pollution) Act,1981 and Section 25/26 of Water (Prevention & 
Control of Pollution) Act,1974 for the reasons that:

Sir,

And whereas referred application dated 24.12.2023 was submitted online for 
seeking consent to operate.

 1 

And whereas, a show cause notice was issued to the unit on 04.03.2024 for the 
reasons mentioned therein, after examining the aforesaid consent application.

 2 

And whereas, unit has submitted reply of show cause notice dated 04.03.2024 and 
after examination of reply, it was found inadequate and a final show cause notice 
was issued to the unit on 17.05.2024 for the reasons mentioned therein.

 3 

And whereas, unit has failed to submit any satisfactory reply to the final show cause 
notice dated 17.05.2024 within stipulated time. And, following deficiencies are still 
observed: 
1. Required fee for CTO is Rs. 307800 /-, whereas unit has deposited Rs. 171000 /- 
only. Therefore, fee inadequate.
2. Distance certificate issued from competent authority for project from Eco 
sensitive zones of Nahargarh wild life sanctuary has not been submitted.
3. Unit has not submitted STP work completion report.

 4 

Page 1 of 2

Digitally signed by Vijay Sharma
Date: 2024.05.28 20:13:02 IST
Reason: SelfAttested
Location:

Signature valid
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Signature valid

Regional Office Jaipur

2024-2025/Jaipur/13063  Dated28/05/2024 Date:

RAJASTHAN STATE POLLUTION CONTROL BOARD

F(Tech)/JAIPUR(Amber)/7325(1)/2024-2025/467-468File No     :  

Order No :

Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263

28/05/2024

Registered

131393Unit  Id   :

And whereas, an incomplete application cannot be kept pending for indefinite time 
by the State Board.

 5 

Therefore, in view of the above observations, aforesaid application of the unit is 
hereby refused by the State Board.

 6 

It is further to inform you that after refusal of  Consent to Operate, you can not legally operate 
your plant.

It may be noted that the industry’s fresh application for grant of  Consent to Operate, submitted 
soon after the refusal, shall not be treated as complete application unless it is supported with 
evidence-based proof for addressal of the issues/ reasons for the refusal of earlier consent  
application, and thus may again be refused without any further notice.

Yours sincerely,

Regional Officer

Copy To:-

Master File.1
Regional Officer

Page 2 of 2

Digitally signed by Vijay Sharma
Date: 2024.05.28 20:13:02 IST
Reason: SelfAttested
Location:

Signature valid
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